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Section X X X , relating to tlie fee for
‘sense, was omitted oa the motion

»ir Mordaunt Wells,
section X X X I  was passed nfter

'‘fiiendnienta.
Alter some discussion as to the ad-

\aability of adding a Clause to the
to enable the Goverumont to dia- 
in certain proclaimed Districts—

I HE C llA IliM A N  suggested that
It Was impossible to pass the Bill this

and as A ct X X V J l l  o f  1857
®̂ Pired to-day, it would be better to
1 a temporary A ct for one month,

j)osti)one the conaideratiou o f

IIA R IN G T O N  having assent- 
t> ° tl’o course, the consideration of
aiH accordingly postponed,

'I the Council resumed its sitting.
J lA lllN G T O N  then moved

^̂ •'itthe Standing Orders be suspend- 
p enable liim to introduce and
Bin its several stages a
y  V , . " 0̂ continue iu force A ct

o f 1857.”
tlie ? ^^ARTLE F iiE R E  seconded

H A R IN G T O N  accordingly

‘'e Bill was road a first time.
ti,e H A R IN G T C N  moved that

be read u second time.
'® Motion in as carried and the
•■cad ft second time,

tile o ’ IIA R IN G T O N  moved that
resolve itself to a Coni- 

on the Bill,
rjpced to.

"'itl/'^ passed Ihongh Commilteo
*‘>ivin*̂  ̂ “ "'endnient, and tho Council

>. S resumed its sitting, was reported.
tlia F a r i n g  T O N  moved t ;a t

Th \ p issed.
liilK^ , 'Motion was carried and the

llif*!*? ”■ time.
Sir 1, ,^1^1N G T0N  then moved that
tlig l''i'ere bo requested to take
lor to the Governor-General

A '® “Spoilt.
^Sfeod to.

Mir,:
POLICE BATTALIONS.

l̂U'Ue moved that Sir
Ĵ ore be added to the Selcct

Committee on the Bill “  to provide for
the good Older and discipline o f tho
Battalions of Military Tolice.”

Agreed to,

KOONCH AND CALPEE.

M b . IIA T ilN G T O N  moved that
Sir Bortle Prero be requested to take
tho Bill “  to remove the Pergunnahs o f
Koonch and Calpee, in Zillah Jaloun,
from the operation o f the General
Regulations”  to the Governor-Geaeral
for his assent.

Agreed to.

POSTPONED ORDERS.

Tho following Orders o f the Day
were postponed:—

Adjourned Committee o f tho whole
Council on the Bill “  for imposing
Duties on profits arising from Proper
ty, Professions, Trades, and O/FiceH.”

Committee of the whole Council on
tho Bill “  for the licensing of Arts,
Trades, and Professions.”

Committee o f the whole Council on
tho Bill “  relating to tho Transporta
tion of Convicts.”

The Council adjourned at G o ’ clock
nn the motion of Sir liartle Frerc, till
Monday, the 2nd July, at 7 o ’clock
in the morning.

Monday Morning, July 2, 18G0.

P r e s e n t :

The Ilon’blc the Chief Jnsticc, Vice P m id en t,
in tlic Oliair.

n . Eorl>es, Enii-,
A. Sconce, Esq.,

nnil
non'l)lo Sir M. L.

Wells.

Ilon’ lile Sir II. 1̂ - 
Frere,

liiglit Ilon’ble J. 
Wilson,

II.B.ltaringtou, Esq-.

ARMS AND AMMUNITION.

T he v i c e -p r e s i d e n t  road a 
Message informing the Lpgislativo
Council that tho Governor Geneml
had assented to tho Jiill “  to pontiiiiie
in force A ct X X V i l l  o f 1857.”

A 3



7 3 1 Income LEQIStATTTE COTTK'CII/i T ax B ill. 733

INCOME TAX.

Tho Order o f the Day being read
for the adjourned Committee o f the
whole Council on tho Bill “  for impos
ing Duties on profits arising from Pro
perty, Professions,Trades, and Offices,”
the Council resolved itself into a 
Committee for the further considera
tion o f the Bill.

Section C C X X I provided as fol
lows :—

“ No person wlio shall have been served 
with a notice as aforesaid shall be liable
lo the penalties before mentioned, for not
delivering any return or declaration rermired 
by atiy notice as aforesaid, if it shall appear 
to tho Collector or Commissioners, on enquiry 
before them, that such person is entitled to lie 
exempted from the jiayment of all and eveiy
the Duties hereby granted,”

T jie  CnAIRMAN moved tho omis
sion o f the above Section and the sub
stitution o f the following :—

“  No person who shall not liave been 
served in tho manner directed by Section 
X X V IT  of this Act with tho notice pi-ovidcd 
by tliat Section, shall bo liable to tho penal
ties before mentioned for not delivering a 
return or declaration of his profits or 
jucome.”

Section C C X X II  was passed aa it
stood.

Sections C C X X T II and C C X X IV
were amalgamated and tlien passed.

Section C C X X V  was passed as it
stood.

T h e  C H A IR M A N  moved the
introduction of tlie following Section
after Section C C X X V

“  Nothing in this Act contained shall pre
vent any person being punished fornny otfeiice 
in any manner otherwise provided by law. 
I ’rovided that, if any proceedings be talten 
under this Act for the piiniHlinient of any
person for an offence, a conviction or acquit- 
till uhall bo II bar to any other proceedings for 
the same offence.”

Agreed to.
Section C C X X V I

follows : —

“ Any person, not being a European nritish
subject, who shall be guilty of any offence, 
for wliieh, aecoi’ding to the provisions of tliis 
Act, he aliall bo liable to a Ibrfeiture or line 
only, shall be puulshable for such oU'euco,

tllB

a3

except in tho Presidency Towns and th® 
Straits’ Settlement, by any M agistrate or po‘'' 
SOU lawfully exercising the powers of
Magistrate, whether the offence shall hft'f® 
been committed within the local limits of
jurisdiction of such Officer or not.”

T he C H A IR M A N  moved the 
substitution o f the words “
tlier a European British subject or 
not”  for tlie words “  not being * 
European British subject.”

Agreed to.
The c h a i r m a n  moved 

addition o f the following words —

“  or if the offence shall be committed '’r®
European IJritiah subject, or shall he
ted in the Presidency Towns or Straits’ 
ment, he shall be tried by a Police 
rate.”

The Motion was carried,
Section as amended then parsed.

Section C C X X V II  to C C X X > '"
were passed as they stood.

Section C C X X X V II  provided
follows :—

“  A ll forfeitures or penalties not 
200 Kupees, imposed by this Act, jijiii
of any increased Duties chargoable jijjcto*'
Act, may bo recovered before th<? 
or before two or more C o m m issio n e rs
fur the place wlierein the offence sh» 
b e e n  ooininitted, or the offender
been assessed ; and also such of *-1̂® P®,,y jo- 
exceeding 200 Rupees as consist ot ft J 
creased Duties, or of any sums nrneu*' 
hereby directed to be added to the
of tho Duties, s h a ll be so re co ve ra b le .

T ub c h a i r m a n jj®
omission o f a ll  t h o  words atter̂  ̂
words “  s h a ll  have b e e n  a ss e ss e d

The Motion was carried 8'’' “
Section as amended then p a s s e d .

Section C C X X X V llI  provide'^ 
follows :—

“ The Collector or CoramissionW® pt 
ta k e  c o g n iz a n c e  o f  a n y  o ffo iico  o f
t h e y  fiiuiU h a v e  c o g n iz a n o e
Section, upon information or coinl pjofl* 
writing made to them, aTid npoii «■ *[.' g tli® 
to the party accused to appear „,.d
(. o l le c t o r  o r  Conim isRioneVH  at Buch
place as they shall fix, or without
mens, in case the party shall have be®''
before the ('olloetor or Commissioner 
any appeal, objection, or surcliargo » j  tl>* 
said, with iuorcased Duties in 
matter complained of, anil sliall have 1 jljS 
iî pon such objection or surcharge be 
Collector or CommiBsiQuers.
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The C IIA IE M A N  said, ho was
Buro whether this Section

quite right. The Collector or
Sotnmiesioners should have power
I'l all caaea o f offences committed

liis or their presence, l i e  should
'erofore move the omissiou o f all

*‘>6 words after the word “  case,”
suhslituiion o f the words “  the per-

®ou shiiIl be guilty o f the ofl’enco iu
presence.”

ilie Motion was carried, and the
‘Action as amended then passed.

„ Section C C X X X I X  was passed
stood.

Section C C X L  was passed after a 
amendment.

8tood*^ °̂  ̂ C C X L I was passed as it

Sections C C X L II  and C C X LTII
severally passed after an amend-

^  s « t i „ „  C O X U T  was passed as it

C C X L V  was passed after a
amendment.

“ ectioua C C X L V I and C C X L V H
paaaed as tl\ey stood.

C C X L V llI  provided as

tal 3  be lawful for the Govcrnor-Gene- 
jiefi A in Couucil to postpone for Bxich
fof '1 ho bIiivU doom necessary the period 
jaft operation iu auy

c h a i r m a n  said, lie thought
tion “p̂ ^̂ -'̂ âry to call the atteii- 
t],Q ° *''>e Council to this Section. l ie
•leraf Governor-Ge-
Pone '̂“■ve the power to post-
Patt f  ° l’° ‘’“'tion o f this A ct in any
Sftfy t I»dia where it might Lo neces- 
thf̂ j °  so. But it appeared to him
to y iniaapprehension existed as

Po"'er o f the Executive Govern- 
iQ °  enact laws and enforce them
tioh p** called the Non-Kegula-
Ou(j„ .* °̂' înces. In the Punjab and
Ou3 appeared that taxes under vari- 

liad bcou raised, and were,
'̂ ‘'doc *1 P’’‘2®ent year, being levied
Gene , *® authority o f tho Goyernor- 
tio u,**' Now it appeared to him that
thig Could be passed except by
of Under the Charter Act

3 and *i Wm. IV  c, 85, tho

power to make laws and regulations was
vested solely in tlie Governor-General
in Council, and all laws and regulations
were to be made at some meeting o f
tho Council, at which the said Gover
nor-General and at least three o f  the
Ordinary Members o f Council should bo
present. By the subsequent A ct 16 
and 17 Vic. c. 95, however, thecons'i- 
tution o f the Lejjislative Council had
been enlarged by the addition o f sis
Members, tw o o f them b ing Judges
o f  tier Majesty’ s Supreme Court in
Calcutta ; and the Governor-General
could pass no law except at a meeting
o f this Council, at which the Governor-
General or Vice-President, or some
Ordinary M ember o f Council, and six
or more Members o f tho Council
should bo assembled, a Judge o f  Hor
Majesty’ s Supremo Court or the
fourth Ordinary Member o f  Council
being one. Tho Governor-Generiil
therefore could pass no law except in
this Council, nor could tho power o f
passing laws be vested in him by this
Council when ho might be absent
from his Council. It  seemed impos
sible to conceive, therefore, how tho
Chief Commissioner o f Oudc or the
Lieutenant-Governor o f  I lie Punjab
could pass any law, or impose any tax,
either with or without the assent o f tho
Governor-General, any more tlian tho
Governor o f Madras or Bombay could
do. H o was equally at a loss to com
prehend how the Chief Commissioner
in Oude could adopt andenforce within
that Province a measure for taxing the
people in a lump sum. The Lieutenant.
Governor ofthe Punjab was also levying
a similar tax, and at Simla there w'aa 
what was called a Town Duty, tho
colleelion of which was made over to a
native contractor. It was said that
these measures were based to a great
extent u])on the Bill brought in by
tho Honorable Member for tho North-
Western Provinces, for licensing
Trades and Professions, which had
been rejected by the Connell. Bo . 
this, however, as it might, ho (tho . 
Cliairnian) nmst sa^ that tiio ■ 
Lieutenant-Governor o f the Punjab
and the Cliief Commissioner o f Oudo
had not tho power to pass any sucii
laws, aud he wished now to put a stop
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to all taxes which had been levied with
out tlie force of law. He had no official
information, but he had seen it stated
iu tiie newspapers that there was great
oppression exercised towards the
people o f Oude in the collection of this
tax ; and I'ather than allow those oppres
sions to be continued, when this law
came into force, he would exempt the
people o f Oude from its operation
during the current ytar for which they
had been assessed, and for which
they had already made payments. It
had been asserted, but wrongly, he
thought, that the Non-Kcgulation Pro
vinces might be legislated for by the
Governor-General. But what was a 
Non-Eegulation Province ? The term
simply meant a Province to which the
general Eegulations passed before this
Council had any existence did not
extend. The Governments o f Bombay
and Madras, when they had the power
o f legislation, had not extended the lle- 
gulatioris which they then passed to
many parts o f the Presidencies under
their government. They were equally
Non-Heguhition Provinces. I'hese G o
vernments therefore had as much
power to legislate for those Pro
vinces as tlie Governor-General in his
5<jxecutive Council, or the Governor-
General alone, when absent from his
Council. l i e  (the Chairman) thought
it r iih t to call the attention of
the Council to this matter, as he
believed there was a great deal o f mis- 
a])prehension as to the powers o f tlie
local Governments in the Non-Kegula- 
tion Provinces. They seemed to think
that they might act on their own sense
o f  justice independently o f any laws
passed by the Legislative Council, or
that they might act on the spirit of
laws disregarding the letter. But this
was not the ease. Non-Eegulation
Provinces, unless especially excepted
in the Act, were as much bound by a
general Act o f  the Counci^ as Itegu- 
lation Provinces. But the whole o f
India was subject to the ( ’harter A ct
o f 1833. The Governor-General iu
Council, before the A ct o f 1853, had
the power to pass laws provided three
M embeis o f Council were present, and
in such a Council the Governor-Gene
ral might repeal, ameud, or alter any 

miie Clm rm an

laws or Eegulations. By the law,
it now stood, this Council and this 
Council alone could pass laws.
the Local Governments o f the Punjsil̂  
and Oude, either with or without tl'0 
sanction o f the Governor-General, hi'* 
tliouglit proper to impose duties or 
taxes, he thought that they ouglit not
to be e 'ntinued, and that they
ti) be superseded by tliis Act. As tl>0 
new taxt s, however, had been actually
levied, he was quite willing to iH'
demnify the Oilicers who had assisted 
in carrying out the ord?rs o f the local
Government for wha'ever had beeu 
done under a mistake. He only wishe<| 
it to be understood that they couj
not do so for the future. He woul
tlierefore move the addition o f the ioi"
lowing words to the Section:—

“ Butnoothor Taxor Duty Bhnll, 
such poTiod, bo leviable iu that pari; of ‘ 
except such iia coukl be lawfully
addition to the Duties provided by this Ac ■ ,

M u, W IL S O N  said, he had no ob'
jection whatever to offer to the
tion o f the law which the llonorn
and lcarn(jd Chairman had laid
Ho would only ask him to allow
amendment to bo so worded
apply to the existing circum stance*
the case, that is, to make an
in favor o f assessments during
current year, so that the arrangen^'^'^
which had been made
the supposed power, which w® . 
not discuss now, should bo >naiot*'“ . 
W ith that limitation ho had no
tion to the amendment.

T he C IIA IE M A N  said, I'C 
quite willing to make an
in favor o f the taxes already P 
But as, from the information
had received, it appeared that
oppression was exorcised in 1,0
in a lump sum of the tax in On 
would not have them liable to
tinuance o f that oppression.
true that the Government
some revenue ; but better that J j  [,o 
do so, than that the people sho
subjected to any oppression. fur

M n, W IL S O N  said, that, so
from its being true that any
sion had takou place, he coul
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>̂13 Honorable and learned friend that
tlieio was no ground tor the reports
Published in, the public prints. A
'■ecent case alluded to by one o f the
piipors waa particularly enquired into

found to bo witliOiit any foundation
^aatever. The Government received

®̂<lueut reporta from Oude, which were
satisfactory. The manner in

'"cli the assesameuta were made waa
® assess a lump sum on villages

districts, and to leave the
P®ople to divide the assessments
®>i>ong themselves, either by punchayet

! '̂1 whatever other manner they
Phased.
.. SCONCE said, he was not par- 

to the system of asseasment by pun-
] “jyets, for then the weak invariably

to pay the moat. It seemed to
tliat the term “  lump assessment,”

Q in enforcing the Income Tax in
wholly a misnomer. It was

assessing in a proper ratio, but
"'0 he feared paid a small sum whose

j  Wore large, and others a high
, fiuro wjioae means were small. He
*U ew  1 - J..1____ r> n rln

wcitj ---
onlv f proceedings taken in Oude
tlig Qj published despatch o f
aa j. Commissioner, and in so far
\vjg .̂ ‘^•nembered, the modus operandi
of j] ‘ '.®- First o f all a list waa procured
the f  ''^“ '̂ 1‘ itants o f  cacli village, and
Wgj o f  all the inhabitants
of j ®®t.i'niited. W hen the incomes
a tot 1 ascertained,
a (, Was struck, and this was called

asseasment,”  to bo re-diatri- 
first the people. Now, in the
88 this term was a misnomer,
esijijj , '*“8 founded upon a detailed
anj it incomes o f tho people;
total p  ̂ misnomer, if  tho

' ‘''ate were redistributed ac-
Peo| i^  the actual incomes of the
cosa o f ^ P*'°'
IfiBsiy •assessment would bo use- 
ftiu'uj through, lint wliat he
*'W in tliat, in distributing a
tti(j j * *‘ *‘8easmcnt,”  as the term was,

o f the people would bo
aceordi^J  ̂ estimated, and tliat wliilo,
'*'ent i f *110(1® o f  assess-
*>1 the f would fall on some
*®’8ht cent., it

according as the parties

concerned in the distribution should
favor themselves and friends, and lay
the burden on other peoplp. Certain
ly, in assenting to the agency o f  a
punchayet as part o f  the present Bill,
he did not assent to the introduction
o f the lump assessment system, as it
seoiiied to be employed in Oude. H e
thought it important to notice also
that tlie mode in which the Income
Tax waa imposed diflered in other
respects much from the provisions o f
the present Bill. Here the minimum
o f asseasment was an income o f  two
hundred K upefs: but in Oude tho
distribution o f the lump assessment
appeared to go much lower. In
Oude the rule was that every one wlio
could pay a Kupee a year should bo
taxed: ami as the tax was supposed
to amount to three per cent, on income,
obviously a tax o f one Eupeo would
be levied on au income o f thirty-
three Rupees.

8 i b  B A K T L E  J?RERE said that
the subject to Avliich the Honorable
and learned Chairman had drawn
attention was one o f great difficulty
and importance. H e might remind
the Council that one o f the theories
held on tho subject was that all powers
o f the Government we had superseded
were vested in the representative o f
the JtJritish Government. Eor his
own part, when in charge o f  a Non-
Kegulation province, ho (S ir Bartlo
Frere) had always considei-ed that ho
was bound to give elfect to tho laws
passed by thut Council, as far as tho
machinery at liis disposal allowed.
W here the maciiinery did not exist
this waa of course impossible. H o in
stanced the case o f appeals in a Civil
Court. I f  a law provided for appeals
from a Moonsifl' to a Judge, from ai i . „  Adiiwlnt. andJudge to the Sudder Adawlut, 
neither Moonsift’, Judge, nor Sudder
existed, it was o f  course impossible to
follow ti)e law literally. A ll you
could do was to be guided, as far as
possible, by its spirit.

S i«  M O liD A U N T  W E L L S  said,
ho concurred entirt-Iy in the exposition
o f  tho law laid down by his Honorable
and learned friend in tho Chair witli re-
Ijard to tlio mode of assessment adopted
la  Oude. H o  apprehended thut ixa
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assessment in a lump was not an Incorao
Tax. I f  you lumped the assessment
and afterwards distributed it among
tlie people, it could no longer be con
sidered an Income Tax. I f  therefore
any such rules had been put in force in
Oude, it was quite clear that, under
the words proposed to bo introduced
by his Honorable and learned friend,
tliere would be no power to the
Executive GoTernment to continue
them. Certainly no such power was
given by the Act.

M u. i'O liB E S  said, it was optional
with every person to be assessed by
a punchayet or not according to their
own wish. Section C I I l  |irovided
tliat, i f  any person objected to be
assessed by punchaye^, he should be
assessed by the Collector or other
Oflicer specially appointed, as if  no or
der for assessment by puncliayet had
been made, and he (M r. Forbes), did
not therefore share in the objections
against the punchayet system as intro
duced into this Bill, which were felt
and had been stated by tlio Honorable
Jlember for Bengal.

Mu. H A llIN G T O N  said, ho did
not propose at the present time to
enter into any discussion as to the pow
ers whicli could bo exercised by pun- 
ehayets under the provisions o f the
Sections relating to assessment by
punchayet as settled by the Com
mittee. I f  any Honorable Member
considered that those Sections did not
tro far enough, or that they went too
far, or that they were not sullieieiitly
specific, it was open to him to ask the
permission o f the Committee to go
back to the part o f the Bill in which
the Sections in question were contained,
and to propose any amendment there,
of whic 1 he might deem necessary or
proper. But he (M r. Ilarington)
wished to correct a misappreliension
into which the Honorable and learned
Vice-President had fallen in suppos
ing that the Lieutenant-Governor of
the Punjab and the Chief Commis
sioner in Ouile had introduced modes
o f taxation into the Territories subject
to their authority a'ter the Council
had voted against their adoption.
Such was not really the case. The
Honorable and learned Yicc-PfO-

Sir Mordamt Wells

sident alluded to the Bill for licenB* 
ing Trades and Professions, whicli
brought in by him (Mr. Haringto*’) 
in the course o f  last year. So
from the Council having rejected
Bill, he begged to remind the llgi'or*
able and learned Vice-President
with some modification, it was read * 
second time by a unanimous vote oft*'® 
Council. N o doubt, the Bill, as
troduced, met with considerable 0pp°"
sition, and the principle o f it
much discucsed, but still the Bill vva» 
read a second time and it was
until the Bill had passed through
stage and been published in the usua
course, that the Lieutenant-G overuor “
the Punjab and the Chief ComniissioB^,
in Oude introduced the measures o 
taxation to which the Honorable
learned Vice-President now objects  ̂
The Lieutenant-Governor o f the
jab and tlie Cliiof Commissioner '
Oude might not have had the auttio î J 
o f law for what they did, but he ' 
llarington) did not wish it to go f̂ *' ’
that those Ollicers had acted in dll’® 
opposition to a vote o f the /
when tlie fact was that it was »  , J
until the Bill for licensing Trades » j
Professions brought in by him 
obtained a second reading, as 
noticed, wdiereby the principle ot . 
Bill was affirmed, that they iutrouu®^  ̂
their measures o f  laxa ion, which  ̂
based to a great-ex'ent upon his ( 
Harington’s) Bill. H e tliougW
fair to the Lieutenant-Governor oi
Punjab and the Chief Conunisaion®*^
Oude that he should make t ĵis ® 
ment. (.j

i fe  (M r. Harington)
that this Council and the public '
greatly indebtf-d to the H o n o r a b le  , 

learned Vice-President for
justly been called his very clea^
position o f tlie law as regardeû ^̂ .̂g 
power o f legislating for wha*' . 
called the Non-Eegulation
There could be no doubt that  ̂  ̂
groat mi.sapproheusion prevaih'^
the subject. It was s u p p o s e d  by 
that in the Non-Kegulation 1 ^
the chief civil authority c o u  d  gt 
any laws he pleased. What
fallen from the 1 Conorable and
Vico-Prcsidout showed that
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* mistake. F re q u e n t com plain ts hadf'Con ni;t<)o ag a in s t tho G overnm ent W  not p lacing tho N o rth -W este rn  
Vovinces u n d er th e  N oii-R cgu la-t'on system. 11 is nam e hail beenmixed up w ith  those com plaints. V eryrecently a com plain t of th is  n a tu re
,lad appeared in a p ap er en joy ing  a1^7  largo circu lation . N ow  w h a t d id10 Council suppose w as tho o rig in  otthe,compla ;n t  ? W h y , the dearness o f jn n p a rticu la r d is tr ic t ,  and  tho  
inability 0f  th e  ru lin g  pow er u n d er the  
regulations to  m ake it  cheaper ; w hereaswas eonlended by  tlioso w ho m ade10 compluint th a t ,  had tho  d is tr ic t°en N on-R egulation , in stead  o f  sub-

to th e  R egulations, tho local au th o -COuI(1 hav0 in terfered  and com 
Pylt»<l the g ra in  m erchan ts  to  te ll a t  
" “at m ight bo deem ed ft reasonab le  
£rice. l i e (V lr. l la r in g to n ) very 

Uch doubted w h e th e r th e  ^°noi-abl0 G en tlem au  opposito w ould
eup in these  views.

ti,’1’"® C H A IR M A N  sa id  th a t  
b ro u g h t in by  tho SJ® M em ber for th e  N o r t h - W est-f. n Provinces, w ho w as a t th a t  ®° a M em ber o f G o v o rn m cn t, w as 

1° re;»d a th ird  tim e, nor d id  it  reccive6 G o v ernor-G enera l's  assen t and
ec°me law. l i e  th o u g h t it p ro p er to 

iv {e th is  o b serva tion , because 10 
n  » 8 U t  i t  ough t to bo understood  th a t 
Diftl °Ca  ̂ G overnm ent had  a r ig h t toim , ^  or to a c t u p o n  a lawit 'o  uced i n t o  t h i s  C o u n c i l ,  w h e th e r

vas rea ( |  a  s e c o n t l  f i t n e o r  n o t ,  b e l o r o  
an,iWf S r e a '1 t h i r d  t i m e  a n d  p a s s e d  
jipp d e c e i v e d t l i o G o v e n i o r - G e -

. al » a s s e n t . U n d e r t h o e x p l a n a t i o n  
(lr>Cn b y  t h e  M e m b e r  o f  t h o  E x e c u t i v e  
Bi<>,?rl ‘lm o i*t t h a t  i u  r e a l i t y  n o  o p p r e s -  
obiortt t a k e n p l a c e , h o w o u l d n o  
l io n  to  t **° p r o p o s i t i o n  o f  t h e  K ' g ' 1 
*nii« 0 ‘'a,b l0  G e n t l e m a n  ; s - . m o t h m g
On; °  1,0  d o n e  t o  i n  l o m n i f y  t h e
l1!ldCeis of G o v e r n m e n t  w h o  h a d ,  ho
alti,, n°. d o u b t ,  a c te d  in  g o o d  f a i th ,  
of 1 i*> an  e r r o n e o u s  a s s u m p tio n
8tio-„ cr> W i t h  th is  v ie w  h e  w o u ld  
c. e ^ ° s t  t h a t  th e  C l e r k  o f  th o  C o u n -  
<Wm°. ^ q u e s t e d  to  d r a w  u p  5111.,11?'UiUlnty Clause to bo in se rted  111 t in s

T ub  C H A IR M A N ’S M otion  w as 
then p u t and carried , and tho b ec tio n
“ s T c ^ f c T i S x  and C C L  woro 
PT e V o » ‘ c & T “ ’«  r »o.l -
y°i:lj z n‘ccL\r

« » “ « * « “  c l n c i lB ill was postponed, and
resum ed its  s ittin g . o’clock.T h e  Council adjourned n t l 0 o cloo_
on th e  M otion o f S ir BaUle I r o ^
till to-m orrow , a t / *>^  
m orn ing .

Tuesday M orning , J u ly  3 , I8 6 0 .
PfiESElTY :

Tll0 Hoti’ble
II. Forbes, Esq-,A. Sconce, Ksq., andllon’blo Sir M- L Wolls.

Hon’blo Sir H. B. E. 
llightV on’blo J- Wil-SOtl»H 13 Harington,

k ' S 3 a n 0  rK O -
W T L S O N  m o v e d  t h a t  t h eM u .  a  C ora-:i r e so lv e  i t s e l i  i n to  «C o u n c i l  toboiv , L ic e n s in g  o f

m i t t e e  o n  B i l l  to r  n ,» a n dA rts , T rades, and  ^  to
t h a t  t h e  5ll t l i o  a m e n d e d  f o r mc o n s i d e r  t h e  1 rC(.o m m i m d e  1

by th » s e l . c t C om m ittee to  be J— «»• 

I“‘8S0‘1 »r ,e r  T° rb “'
,,n £ S r H  p r o v e d  M f o U o . . : -

* "i« Prom and after tho ^n l‘ on any lawful
rriribo«l. A to this Act annex-
ed^Hioctod. liatnoly -— ^ carry on nny Ar

ol,jact theT£  idnV o snel, por*’^  AsBOclation or bod;
*• Every G ° 'u p a y n auy Art oi Jimof persons who .lm u J a a romp»n

«■ aforoHrvi‘h ^ t lloval Charter, l.etto

1‘atout) 01 am*




